ORISSA ACT IX OF 1948

[ Tue Orissa RepEALING Acr, 1948 |1

: (5th May, 19.4)

oo het 10 Repeal certain enactments in force in the [State]? of griggq

it lient that th
\WAEREAS 1t 18 €XPEC e enactments specified ;
hedule which are spent or have otherwise becorr?e unzdecl:ssthe
ceased to be in force otherwise than by expressed Speciafl;z

or have hould be expressly and specifically repealed :

repeal: $
It is hereby enacted as follows :—

1. This Act may be called the Orissa Repealing Act, 1948 .
e "7 Short title
9, The enactments specified in the Schedule are hereby

repealed to the extent mentioned in the fourth column thereof R“{eal of
. certain

% ' enact
3, The repeal by this Act of any enactment shall not affect iz

any Act or Regulation in which such enactment has been applied
incorporated or referred to ; :

S&vinga

and this Act shall not affect the validity, invalidity, effect
or consequences of anything already done or suffered or any right,
title, obligation or liability already acquired, accrued or incurred,
or any remedy or proceeding in respect thereof, or any release
or discharge of or from any debt, penalty, obligation, liability,
claim or demand or any indemnity already granted, or the proof of
any past act or thing ;

nor shall this Act affect any principle or rule of law, or
established jurisdiction, form or course of pleading, practice
or procedure, or existing usage, custom, privilege, restriction,
exemption, office or appointment, notwithstanding that the
same respectively may have been in any manner affirmed, recogni-
sed or derived by, in or from any enactment hereby repealed ;

nor shall the repeal by this Act of any enactment revive or
restore any jurisdiction, office, custom, liability, right, title,
privilege, restriction, exemption, usage, practice, procedure or
other matter or thing not now existing or in force.

1 LecistaTive Paprrs.—For Stalement of Objects and Roasons,
see Orissa Gasette, Extraordinary, dated the 9th March, 1948, p. 8 m,"d t_'or
Procoedings in the Assombly, see Prcojedings of the Orissa Legislative
Assembly, 1948, Vol, V11, pp, T18-T1¢,

2 2Slﬂ\fx‘tilutml by the Alaptation of Laws Order,
Tovines?’”,

1960, for
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THE sCHEDULE .
REPEALS
(See section 2)
% JN | " Short title , Extent‘;f.
ear 0. : T T Y repeal
e S Tal
I i R S M
| AcTS OF THE OrissA LEGISLATIVE ASSEMBLY
Madras Estates Land (Orissa | |
i e f 'I:};.emendi:n;ni) Act, 1937. ol whole
l
| The Agriculturists’ Loans  (Ori g
1931 VY aendment) Act, 1937. (Orissa | Ditg
1938 || The Bihar and Orissa Public Safet ;
| (Orissa Repeal) Act, 1938, *ty [ Ditta
1938 i IV | The Madras FEstates Land (Ori i
\ Amendment) Act, 1938. (Octiss Ditto
[
1938 | VI Trlrlzlh)egﬁalcfr?gtjiéioners' (Orissa Amend- Ditto
1938 | VIII Tﬂ}{it %r;gn Tenancy (Amendment) | Ditto
1938 | IX | The Orissa Fami Relist 3
(Amendment) Act."]]838. e T
1939 I | The Madras Estates L e -
| Amendment) Act, l§§9. and (Orissa | Ditto
'()39 : | -
P | Tl'{ect‘(?ggaa Court Fees (Amendment) | Ditto
e
1940 | I | The Madras Esta
: t i :
| Amendment) Act, I&O.Lﬂm] (na Ditto
1940 | IV | The Madras
‘ Estates Land : :
e | Second Amendment) Act, ]940.(0ns§n el
| V| The On AW
| Salurics arud A ave - dimernbl T
Repeal) Act, 1940, ances (Tempomry
'94] | The Oss i
f Aet, 104> Temancy (Amendment) | Ditto




of 1948]

L ]
]
Ytur, No
!I_A,_I_._iz_
Bt
1941 1 1l

r
1941 | 111
1941 | 1V

\
1941 | VI

1942 |
|
'|9421 1l
|
L1942 | 1
1942 | 1V
1943( I
1943 | i
1943 | 111
1943 | v
1943 | v
.1943 0y
1943 | VIII

|
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( Schedule—contd. )
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Short title

Extent
of repeal

3

= e

The Orissa Local Authorities Payment The whole

of Census Expenses Act, 1941,

‘The Orissa Hindu Religious Endow-
ments (Amendment) Act, 194,

The Madras Fstates

(Orissa
Amendment) Act, 1941,

Land

The Orissa Tenancy (Second Amend- _

ment) Act, 1941,

The Madras Estates

(Orissa
Amendment) Act, 1942,

]..al wd

The Bihar ;and Orissa Co-operative
Societies (Orissa  Amending  and

Validating) Act, 1942,

The Orissa Local Authorities Extension

of Office Act, 1942,

The Orissa Legislative Assembly (War |

Service) Act, 1942,

The Madras };.states Land (Orissa
Amendment) Act, 1943.

The Orissa Co-operative Land Mortgage
Bank (Amendment) Act, 1943,

The Orissa Local Authorities Fxtension
of Office (Amendment) Act, 1943,

Th; g)rissa Tenancy (Amendment ) Act,
1943,

The Bihar and Orissa State-aid to Indus-
tries (Orissa Amendment) Act, 1943,

The Orissa Stamp (Amendment) Act,
1943.

The Orissa Hindu Religious Fndow-
ments (Amendment) Act, 1943,

Ditto

Ditto

Ditto

Ditto
|

Sections 2,
| 3,4, and 5
}

The whole
Ditto
Ditto
Ditto
Ditto
Ditto
Ditto

Ditto

Ditto
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[Or. Acq 1y
(Schedule==contd,) .
S A oyl P )
1 : Ext
Year | No. | Short title ent of
repeal
i N AR 5 R

1943 | 1X | The Bihar and Orissa Motor Vehicles | The whole
Taxation (Orissa Amendment) Act,

| 1943, °

1943 | X | The Madras Motor Vehicles Taxation = Ditto

(Orissa Amendment) Act, 1943,

1943 | XI| The Bihar and Orissa Municipal (Orissa

Ditto
1 Amendment) Act, 1943.

~

1943 | XII | The Bihar and Orissa Municipal (Orissa 1 Ditto
Amendment) Act, 1943.

1944 | | The Madras Estates Land (Orissa  Ditto
Amendment) Act, 1944. °

1944 I | The Utkal University (Amendmcnt)}} Ditto
Act, 1944,

1944 | 111 Tlh9e Orissa Tenancy (Amendment) Act, | Ditto
44,

1944 | 1V | The Orissa Tenancy (Second Amend- | Ditio
ment) Act, 1944, ¢

1944 | VI | The Bihar and Orissa Motor Vehicles | Ditto
Taxation (Orissa Second Amendment)

Act, 1944

1944 | VIIl | The Central Provinces Tenancy (Orissa | Ditto
Amendment) Act, 1944.

1944 | 1X

The Orissa Hindu ' Religious Endow- | Ditto
ments (Amendment) Act, 1944.

1944 | X | The Madras Estates Land (Orissa| Section 4
Amendment) Act, 1944.

1944 | XI | The Madras FEstates Land (Orissa | The whole
Amendment) Act, 1944.
1944 | XIlI| The Orissa Legislative Assembly Sala- | Ditto

ries and Allowances (Temporary
Repeal) Act, 1944,
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of 1948]
o (Schedule—contd.)
{
e Short it T el
| No. ! rt tit xtent
Ygar'r\a",__.‘ : ort title “ l'epeer:ﬂo
o 2] : TR T A
ik |
|  The Madras Estates Land (Ori k
1945 e enth et 1045 (Orissa ﬂThe whole

4 | Il  The Bihar and Orissa Co-operati 4
1945 ‘ ngiseties (Orissa  Amen dme(r’xxt))cri\ l:te Ditto
1945.

VI | The Orissa (Munsif's Proceedings) Vali- | Ditto

|

'945, ™" | dation Act, 1945,
| The Madras Estates Land (Ori D;
Fag ' Amendment) Act, 1946, issa itto

’ [I | The Orissa Ministers’ Salaries (Amend- | Ditt
1946 ment) Act, 1946. s =

1946 Il The Orissa Legislative =~ Assembly | Ditto
’ Speakers and Deputy Speaker's
Salaries (Amendment) Act, 1946.

1946 IV The Orissa Legislative Assembly Mem- | Ditto
bers' Salaries and  Allowances

(Amendment) Zict, 1946.

1946 VIII The Madras District Municipalities | Ditto
(Orissa Amendment) Act, 1946,

1946 X The Orissa Tenancy (Amendment) Act, | Sections 2
1946. F and 3,
|
1946 XII = The Orissa War Costs Surcharges on ‘The whole
Electric  Utilities Validating Act, |
{ 1946.

1946 XIII | The Court of Wards (Orissa Amend- | Ditto
ment) Act, 1946.

1946 XIV | The Central Provinces Court of Wards | Ditto
(Orissa Amendment) Act, 1946.

1946 XV | The Madras Court of Wards (Orissa | - Ditto
Amendment) Act, 1946.
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(Sv/:edulﬂ—-contd.) "
B
Year No. Short title - Extent of
| repeal,
1 v 3 4

REGULATIONS MADE BY THE GOVERNOR

1938 | The Elephants’ Preservation (Amend-  The whel
ment) Regulation, 1938. . e

1939 [ The Angul Laws (Amendment) Regula- Ditte
tion. 1939.

1939 II The Khondmals Laws (Amerdment) Dj
Regulation, 1939, 7

-

1940 I ‘The Central Provinces Land Revenue Ditto
Act {(Amendment) Regulation, 1940.

1940 II The Angul Laws (Amendment) Regu- Ditto
lation, 1940.

Il The Angul Laws (Amendment) Regu- Ditto
lation,

1940

1940 1V The Khondmals Laws (Amendment) Ditto

Regulation, 19

1941 VI The Agency Rules (Orissa Amendment) Ditto
Regulation, 19

1941 VI | The Angul Laws (Amendment) Regu- Ditto

lation, 19

1941 | IX The Khondmals Laws (Amendment) Ditto
Regulation, 19

1942 1 The Indian Post Office (Orissa Amend- Ditto
ment) Regulation, 1942.

1942 I = The Angul [;aws (Amendment) Regu- Ditto

lation, 1942.

1942 | Il | The Khondmals Laws (Amendment) ~ Ditto
Regulation, 1942. .
1943 I The Angul Laws (Amendment) Regu- Ditto

lation, 1943. ’

1943 1l  The Khondmals Laws (Amendment)  Ditto
Regulation, 1943.
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» (Schedulemmconcld.) °
[
‘ .
Jear| No. | Short title Extent of
e | repeal,
St SRR N

l ]
| v | The Angul Laws (Second A
Rggulation, 1943, s mendment) The whole

| V[ The Angul Laws Ty /
G| V1| The Aoz’ s, (Thind Amendment) | Ditto

VIl The Khondmals Laws (S & .
i 1 ment) Regulation, I943_econ( Amend- Ditto

The Agency Rules (Orissa A ;
Regulation, 1944, a Amendment) Ditto

11l The Khondmals Laws (A :
IQ"M l Regulation, 1944. ( mendmeat) Ditto

'9441 Y Tﬁ%éﬁf""i‘%ﬂiﬁ*‘“’s (Amendment) Regu- Ditto

" 1044 f VI The Angul Laws (Second A | ¢
| Regulation, 1944, nd Amendment) Ditta

1944 | VIl | The Khondmals Laws (Second A d- | i
ment) Regulation.,|944.ec e ‘ R

1945 I The Angul Laws (Amendment) Regu- Ditto
. lation, 1945. .

1945 I The Khondmals Laws (Amendment)  Di
1 Regulation, 1945, endment) itto

1946 [ | The Agency Rules (Orissa Amendment) Ditto

Regulation, 1946.

1946 1 The Khondmals Laws (Amendment) Ditto
Regulation, 1946. )






